Central Administrative Tribunal =\
' Principal Bench, New Dslhi, -

0, A, No,2239/95
Ney Delhi this the 15th day of May, 1956,

Hon'ble M-, B, K Singh, Member (R}
Hon'ble Dr, A, VYedavalli, Member (J)

Shri Vedula Venkata Krishna Sastry,

S/o late Sh, Vedula Satyanarayan. Sasiry,

R/o 594, Sector-1V, R, K Puram, : o
New Delhi-110 022, doplicont

(Present - Wone)

versus

1. Union of India
through Secrstary,
Ministry of Information &
8raadcas ting, 'A' Wing,
Shastri Bhavan, MNeu Oelhi-1,

2, Ministry of Information &
Broadcasting, 'A' Wing,
Shastri Bhavan,

Dr, Rajendra Prasad Road,
New Delhi-1,

3. Tirectorate Genercl,
Joordarshan through
Director General, Doordarshan
Mandi “Youse, Copurnicus flarg,
New Delhi-1,

4, Directorate General, All India
Radio through Director Gensral,
All Indis Radio Akashvani 8huovan,
Sansad Marg, Nsw Delhi-1,

5. Secretary, fMinistry of Personnsl,
Public Grievances & Pesnion,
North Block, New Delhi-1,

6. Ministry of Defence
through its Secrestary,
South Block,
New Delhi, ITERTsta LOte ARV

AL

R DR (RAL)

delivered by Hon'ble Sh, B,K Singh, femsor {4}

Registry has raised the objucsine 30 502

effect that process fee has no: been duncnice:!

L3

a result of uhich notices could not Lo iszsoed .o

the respondents, ~Mbody appears on boh 1F of iy




e~
cd

applicant today even on the second c 11,
sent two registered notices to the applic:ni o jumssigzlr
the process fee in .order to enable the Iribunal
no:ices to the respondents but there has tesy no ienarat
?ﬁgklﬁa side of the applicant, It is presuyn>d ihat ha i“
applicant is not interestaémjﬂ/purSUing the cuso an” t:ﬁf

same is dismissed in default for non~-proseculilion,

n ‘ , .
(0r. A, Vedavalli) (3. ¥ Tingn,
m(3) n{a)
/vv/




